
Central Ad inttjve 'Jrbiinaj 
Principal Bench 

CP 359 of 2008 
In 

OA.297I2003 

New Delhi this the 25th 
 day ofNovewbor. 2008 

Hm'hle MrJstke M.Ram acha4ran, Vice Chairuian (J) 
Ht'hle Dr.Veena Chhofr*y, Menher (A) 

Ex. ASI Jagmal Singh, 
It'o RZH.-168, Raj NaRar-H. 
Geli No.6, Palam Colony,  
Delhi 	 .. ..Applicant 

(By Advocate: Shri Nishant proxy for Sh.Anm Bhardwaj) 

- V e r s - 

Sh.Y.SDedweJ 
Comonsainner of Police., 

Police Headnuarters LP.Estate, 
New Delhi. 

SkKenwer Admad 
Joint Commissioner ofPolice(Operation) 
P.H.Q. I.P. Estate, 
New Delhi. 

Sh.P.I)asg 
Dy. Commissioner of Police, 
LG.I.Airport, P.RQ. LP., Estate 
New Delhi. 	 ... Respondents 

(By Advocate:Sh.Ram Kawdr) 

ORDlR1ORL, 

y Ho'hle Mr. Jtistice MRa chandran, VC(Jj 

Consequent upon the order passed by the 'fribnnal the applicant became entitled 

to get arrears of pay as also other service benefits. 'The Tribunal's order was also upheld 

by the Hon'ble High Court. Thereafter contempt application has been filed on apleathet 

consequential benefits were yet to be paid. 

Notice had been issued to the respondents. The reply indicates that follow up 

orders were passed. Shri Rem Kewar appearing for the respondents had invited our 

attention to the reply as also Anrtexiire R-i. 

We find., as of now, excepting the one in respect of arrears of pension payments 
/ 

have been ordered. Shri Rem Kawar, submits that it will be ensured that pension is paid 



over to the Rpphcallt without any delay. in an cwe, %w. direct that this execcte thall be 

co.mpeted withm Iwo iroaths from today. in respect of the claim for interest, we leave 

the miUec open. Applicant will be entitled to agitate over the claim for promotional 

benefits, which are not 	to be gone into in theec proceedings. We find, action 

has also been taken iw disbnrsemecit of arrears ofratmty. It should he ensured that all 

the monitory benefits aq above are received by the applicant within a stipulated period as 

above. 

With these obser rations and directions this (P is closed. Notices issued to the 

cepondents arc discharged. 

(Veui Chotry) 
Member (A 

ink 

(MJ4am achanth'a) 
Vice Chairman (J 


